IN THE.CENTRAL ADMINISTRATIVE TRIBUNAL :

C.A._Ne.114 /93.

A,Savaranna

Vs

44

1. The Unien of India rep. by _
" the Directer ef Péstal services,

A F,

2. $he_ouperintenden
Kurneal Divisien,|

‘Ceunselhfor

Counsel for

CORAM:

"HE HCN°'BLE

THE HQN®'BLE

e

Kurncelei,

the applicant

the respendents

SHRI R.JRANGARAJAN

SHRI B.S5.JA1 PARAMESHWAR 3

v

AT HYDERABAD

2. o

=outhern Regfen.-Kurnee&-S.

t ef Past Offices.

H

¢ Mr,N.R.DCevaraj,Sr.0GsC,
I L

: MEMBER (ADMN.)

ef Decisien 3 .

Mr, D, Subramanyam

MEMBER

HYDERABAD BEKCH,

.. Applicant,
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ORAL ORDER (PER HON'BLE SHRI B.S.JAl PARAMESHWAR: MEMBER (JUDL.)

_Heard'mr. ..Subramanyam, learned ceunsél for the Lpplicant

and Nr,N.R.Devaraj, learned ceunsel for the respendents.

2. The appligant while werking as Postmister, Kurneel

i

frem 26-02-91 te 28-2-01 and frem 22-4-91 to 26-4-91., It w

alleged that he failed te satisfy and verify himself abeut [the

justificatien fer retentien of excess cash abové the autherised

maximum balance of Rs,25,000/- witheut furnishinq preper exilsting

liabilities by the then Sub-Pestmaster, Dhene b} name Mr,LiBalaiah.

It was 2lse alleged jthat the applicant had net #aken immediate actie=
| .

[
te make a special repert abeut the retentien Gthhe excessfcash by

the Sub-Pestmaster, [Dhene te the higher autherities, In espect of
‘ _ J ! . a&
this allegatiens a miner penalty charge meme wat served wéfg th

applicant en 7-5-93. Thqépplicant submitted his representLpien

dt, 9-6-94 (AnnexurL-B) After censidering the explaiakiof the

Superintendant of Peast Offices in his proceedtngs No.INV/F7-I/92/3

dated 7-12-94 (Annexure-I) erdered recevery ef m 12, OOO/- frem the

-~ pmwwﬁ-

salary ef the applicant in 30 instalments ai m;400/1Lwith immediate

effect, 1t is submitted that the applicant has prefer%ed an appeal

dated 25-1-95, oe f st 4l St A i :

37 . =f_..Thi$?OA is filed te sfay the recove%y of Rs,12,G00/- in

30 instalments at RS, 400/-p.m. as per meme dt. 7112 94 (Annexure-4)
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|
till the dispesal ef his appeal by R-1, |

4. The contentiens raised in this OA q%o the prayer asked

oang, L
fer in this 0a &8 similar to OA.113/95. Hencq!we fellew the

directien given in 0A.113/95 and direct as fo#?ews:-

(AD The)representatien ef the appli%act dated 25-1-95
sheuld be dispesed|of within 2 menths from thé{date of receipt ef
a cepy ef this erder. |
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-(b) Till s

if any te be made frs

and enwards sheuld be suspended till the dispesal of the ap

5.

Ne erder as te cests

ke

uch time the appeal is dispased ef reco

m the salary for the menth of December)
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1, The G;rscrur Gf Pastal Services, A -
- A8, %outhern ‘‘‘‘‘ Regxan, nshnkﬁagar, G e
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3, ﬁna copy ta Nr D.5ub ahmanyam, éduutata,CéT Hyderabad :
4o ﬂne capy ta M. N, 1, D uraJ“51.hJSE CﬂT Hyderabadﬂ ;
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COMPARED Sy APPROVED BY

IN THE canTae ADMINISTRATIVE TRIBUNAL
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